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ITEM NO.23 Court 16 (Video Conferencing) SECTION II

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.) No(s). 8995/2014
(Arising out of impugned final judgment and order dated 27-08-2014
in APP No. 5664/2003 passed by the High Court of Judicature at
Allahabad)
VIKAS KUMAR AGARWAL Petitioner(s)
VERSUS

THE STATE OF UTTAR PRADESH & ANR. Respondent(s)
Date : 28-02-2022 This petition was called on for hearing today.
CORAM : HON'BLE MR. JUSTICE SANJIV KHANNA

HON'BLE MS. JUSTICE BELA M. TRIVEDI

For Petitioner(s) Mr. Pramod Swarup, Sr. Adv.
Mr. Praveen Swarup, AOR
Ms. Pareena Swarup, Adv.
Ms. Payal Swarup, Adv.
Mr. Syed Jafar Hussain, Adv

For Respondent(s) Mr. Garvesh Kabra, AOR

Mr. Amit Singh, Adv.
Mr. Pranjal Sharma

UPON hearing the counsel the Court made the following
ORDER
Having heard the learned counsel for the petitioner, we feel
that there are certain disputed questions of facts which should not
be examined in the special leave petition. It will be open to the
petitioner to file documents before the trial court and raise all
pleas and contentions including the contention that the complaint
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Qﬁﬁgaﬁ? Section 138 of the Negotiable Instrument Act, 1881, was not
Reasoni]

maintainable as the statutory notice was 1issued beyond the

statutory period. All these aspects would be considered and



2
decided by the trial court in accordance with law. We clarify that
we have not commented on the merits.
Recording the aforesaid, the special 1leave petition is
dismissed.

Pending application(s), if any, stand disposed of.
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